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LEGISLATIVE DEPARTMENT,

WE, the undersigned, Members of the Joint Ceizmittee to which the Bill to provide for
the creation of & funid for the imprevement und dev:lopment of the growing, warketing and
manafacture of cotton in India was referred, have considered the Bill and Lave now the honour
to submit this our Report, with the Bill as amended by us annexed thereto.

2. The Hon'ble Mr. Sarma was dcet d Chairrsin of the Committes, of which two
Membere wore unavoidally prevented from attending.

The ocly important modifications which we have made in the Bill are those which we
bave mase in cluure 3 and which are explained in our d-tailed comments on thet clause.

Clause 2 —The addition of a defiaition of Custims-collectsr is consequential on an
amendinent in a later claunse.

* Clause 8,-—\We discussed at length the question whether the cess shiuld be levied on
cotton exported by rea as well as on cotton consumed in mills in British India, and it was
decided by a majority that the provision madc in the Bill as introduced, imposing the cess in
both cases, should be maintained. *

As rezards the amcunt of the cess, we consider, with one dissentient, that a rate of two
anuss on each 400 pounds of cotton should be sufficient to provide furds for the activities
of the Indian Central Cotton Committez except during the first three years when capital
expenditure on B eomewhat large scale will he necessary; and we bave amended the clause
accordingly in euch a manner as to make it clear that the higher rate is only an exceptional
provision,

(lanse 4.—We considcr that the direct representation of cotton growers on the Central
Cetton Committee was insnfficiently provided for by the Bill as intreduced. We have there-
fore omitted one representative of a Locul Agricultaral Department and provided for ten
representatives of cotton growers from the five major cotton-growing provioces.

Clause 8.—We bave provided in this clanse that; in the care of cotton exported by rea,
the cers shall be recoverable as if it were a customs-daty recoverable in accordance with the
provisions of the Sea Cuetoms Act, 1878, as we think it will be convenient to provide a redy-
msde machinery for its ccllection and thus to obviste any delay which might occar owing
to tbe necessity for the framing of spacisl rules.

Clanse 9.—The omission of the mention of section 8 in sub.clavse (2) is conseguential
on the alteration which we¢ hare made in claus> 8.

3. The few other alterations which ve have made in the Bill are cither of a drafting
ua‘are or of insufficient importance to requ:re special comment.

4. The Bill was pablished in the Goz tte of India dated the 27th January, 1923.

5. We thiok that the Bill Las not been so altered ss to require re-publication, and
we recommend that it be passed as now amended.

B. N. SARMA.
PURSHOTAMDAS THAK URDAS.®
Mp. MUZAMMILULLAH KHAN.

T. V. SESHAGIRI AYYAR®

BABA UJAGAR SINGH BEDIL
JAMNADAS DWARKADAS.

JOGENDRA NATH MUKHERIJER,
J. RULLAH. .
LALUBHAI SAMALDAS.

E. V. SASSOON.

Drint: }
The 12tk February, 1923.
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Nolcs of Dissent.

The Bill pripos=s to zive stilutory recognit'on ts the Central Cotton Committee and T
agree with that part of it in the Joiot Comunitiee Report.

The Bill impo es a cess on —

(r) cotton consumed in wills in India, and
(ss) cottun exported out of India.

The Joint C mmittee hive mod-fi:d the original proposals in the Bill, but I am sorry I do
not see my way Lo agres with my colleagues eveu in th's modification.

2. The n-ces<'ty of a c»ss on entton is primarily forthe parpase of finding neceswary funds
for the work of tne Central Cotton Comnmittee I'he expenditare of the Certral Cott n
C.omittee’s Office is estimatel u«t Rs. 50,000 annu.llv at present. The (‘entrul Co ton
Comm:tter however wish 10 start agricultural aud techn logical research in eotton and sk tfor
abuut Ks. 8,00,000 & year for this purpose. 1 do not see the ne.essity of jroviding such a
lazge sum st pescnt .r forthe next 2—3 years. The Cotton Tran-port Bill just passed
by the Asteroblv is a permis<ive Bill and I would like a reasonable time to elapse after that
Bill is passed 'nto law to see how Pr .vincial Governmnents 1ake up the wourk, that can be done
by that Bill. o’ protecti-g lony stapled growth from mixture with short »tap'ed vari:ties. I
attach great valae to the wrking of th: Cittoa Trinspre Ast and hesitate to sanction avy
avoidable 'urden even ia t e forn of a cess (avable eicher by cotton mills or cotton growers)
for the purpose of furtner improvinz the griwth of cotira, till.this experience is available

3. Agricultard reseirch inosttm s a F-ovincial sabj2ct anl 1 am oot dispose 1 to euprort
any ectra-p ovinwl he'p for this parpose, simply bessnse the la:t two years bave been deficit.
years in Proviocial Bu lgets.

4. Regarliug tecanological research th: fands necessary for it are : —

Re
2,00,020 . . . . . .  Capital.
79,000 . - . . . Recurring.

Personslly I fail to see the necessity of staiting this immediately. In any case I am.
op to an inst:ita e for Lhis purp se being sturted in such an expen-ive place as Bowbay.
 think it may as well be put np at Pusa. .

But even allowiog for this full expenditure, funds would appear to bhe reguired as

nnder -

Ra.

’.m.wo L) L[] e . . L[] &P‘hl- )
79,000 . . . . «  Recurring for the Technologic:1 Ressarch Institu te..
79,00 . . Recarring for the Central Cottos Comumittes,

' . . . . . Capital
Tml 2:w: m . . - - u”nfﬁngo

- em——

3,58,000

e o o o
L)
.

If the Lpislatare decide that this money should be maﬂd by a new cess, I wonld sogpest:
that ahoot Re 2,£.0.010 to Rs 3,00,"0 may be made ava labi- anoually. The Government m 'y
Jave to lend Rs. 1,00.000 at the most for tre ir-t year but theresfter the sa d amoout wounld’
he recovered frnm the b.lance of about R+ 40,000 available after the annual recorr ng exprndi-
tore is met (Rs. 9,500 0 less Rs. 1,5%, 00) I would recommend a sum of Rs. 2,‘50.0..0 to
Rs. 3.00,000 being made availsble by a cess of two aonas a tale on cotton consumed in mills in.
India. .

int. Committee have modifie! the original section f the Bill by sug-esting that:

‘ep: .";l' ge.::; a bule 00 sll cottrn consnined in mills and Q:xporta-d, should be levi~d, +n
additions]l two annax ben'r recovered for the first three vesrs in .ondet t+ meert the t;L
e1pe~diture referrd to sbove. I am convinced that » cess like this on cutt n consu ‘n
ill come out of the price availuble t» the cutiv.tor for hus.

i! tn export d «i 1 tiv _
- "‘::.d x?.:::b p:w?:rtinn!. the Joint Committes were informed that the distr.but on of the

cettoa crep 1n lodia was as under :—

Total Irdian cotton arop bales 48 1.khs.

Bules 16 lakbs, ..y $ Bxported.

Yeles 24 lakhs, ey § Cousumed in the Indian cobton mills, .

Rales 8 lakhs, 5.0, { Consumed in what is knowa as * poe-fastory con-
sumption™.

-
-

ensnanm—
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As long as a substantial portion of the crop Las to be exported for its consumption, the
price of the total crup is controlled by the price st wh.ch soch export is taken off the market.
As soun as « daty «r a cers is levied on the exjorted qoantity, it is generally admitt d that,
unless the country bis a monopoly of that raw material, the ces< levied on such export cowes
out of the p ice availible t) tu cultivator. India being a bad second to America reg irdic-g
the totul quantity of votton grown, it is aell kniwn that, us a rule, the price of Indian co'tun
is contrulled by Hactuations in th- price of American cotton. 1t is idle thercfore to urge thit

14 - .
any part of thi< cess wiil be paid by the consuiner ahrosd or at hym:.  In fa-t. the Coairinan
of the Cotton Contricts Bna-d, B 'mhay, sivs, as the deiinite opinion of his Board, that * tue
cess mast fall oo the cnltivator unless it is continel to miil conswny tion >, [ wnald alsy
refer to paragraph 5 of the letter of the ladian Merchants’ (“ha.oher in which they sugsvest
that » ce-s at the rate of two unnas per tale on all cotton <on:uwed in Judian wmwills wounld
recover the a « ount re‘erred by the Indisa Central Cotton Commitire.

6. A most interssting print was urged Ly one Honoarable Memb-r of the Joint Com-
mittee in course of discusuon oo the Bill. ‘The w-mber urged thut levying any duty like
tuis ou cotton consamed in mills only would practically amount t. un excise duty on lical
mills. He farther nrged that this was und-sirable from the pownt of view of competitivn
by local wills with forciga mils iwportine and using Indian cotton  Thi- argament, I
would respsctfully piiat out, is easily met. 1 pre-ume, aul I bave nst the least doobt
aboat it, that a cess, l-vird on cotton coo<ume! in mills and cotton exported, comesout of
the price available to the cul:ivatar. A cess of two annas per bale wuuld thus be a cess on
tbe totsl cotton growa io India, aod tuking this quantity at 43 lakbs of bales mentioned
at the Joint Select Commitiee mecting, this would mein o loss of six lskhs of rupees a

ear t) the cotton grow-r. 1f the cess is pat on cotton consum-d 10 local mills, s.e., 24 lakks

les, at the rate of‘t'\'o annas a bale, it would fetch Rs. 8,00 000 Thbhis thre lakus of
rupees may be granied to b= an ad litional burde 1 on Indiao mills and may be conce led to bs
an ad.iition to the existing cottru ( 1:th) excise duty. Batit is na to be overlosked that
the cotton excis- daty us existing at present is an obnozious dary, wmainly tecause it is
a duty put on at the in:tance and ifstigation of Lancashire to bandictp tbe Indian mill
indastry. It is also not to be overlooked tha' this ce<s differs from ti-e excise daty in th.t
its procesls are to be utilised directly for tbe benefit of that inuustry. Whilst 1 do nut
wish to commit wy-elf in the leust tu a statement that tbere is rovm tor any further tax.tion
to the Ind.an cotton industry, I bave not the least he-itution ic saying that wh-re it is a
question of tixing either the agricult urist of India or the mill industry of India 1 prefer
in this case to tux the mill indastry. Kuopees three l.kbs to the industry may be quiie a
fair sam, bat as againct it, rop2es six lakhs to the cotton cuitivat ir is an imin-asur.bly
bigger sum unud is s tax which is vot in the lrast justifisble. I therefore suggest tuat in
scection 3 the pecessary changes be made providing fcr a cess of two annas a Lale un cutton
consurned in Indian mills,

7. 1t is frequently urged that the cess propcsed is an almost negligible figure and works
out to only s microscopic percentage of the price available to the culiivator, and of the flu.tua-
cions in the Indian cott>o market If this arguoment is consilerrd to be =onud and worth
serious consider«tion when the Legisl.tare considers the main principles underlying th new
taxation, I would respectfully submit tuat tbe guestion of the extent to which lreal wills wiil
be penalis-d by a duty of unoas two pe: bsle on cotwon vonsumed by them should
also be lioked ut from the same poict of view. 1f perceatagee are workel out in connection
with the price of yarn aod cloth und the fluctuations io the pric-s of th-s¢ during a year, it
wounld be clear that this cess woald work out to proportiona‘ely iwuch smal er additiva.l
bandicap to the Indian mills. Aoy sach attempt at belittling the incidence of a new cess is
strongly to be deprecated. All sach new impo-itions should be look:dat from the point of
view of the legislator, riz., of the uuderlying principle.

8. 1 sbould not be misunderstovd as being against the utility of the proprsed Central
Cotton Committee. I aw convinced that it is a nsefal institution, Yvhich hasnit ben startel
a duv too early. I think the raid Committee must b2 provided wich funds, but I am con-
vinced that the provision of the funds wast be just saficient to eauble it ty carry on and
furtber that uatil the g>neral tinsnces of the couatry wllow the Central t3overoment t» help
the work with more fuads, oew ticition if imposed, shouald be us slight a3 pissible, and, on
as capable shoulders as the Legislature can possibly find.

9. Io conclusion I bave only to draw attention to one point mentioned in the letter of
tbe Jodian Merchaots Chamber on tbis sabject. Paragraph 8 of the letter reads as under :

“ My Committee would also puint out that it is very neceesary th.at a6 few as possible
pon-lndian officers sboull be employed in coonection with this research work.
Io the case of each such non-lIndian employment the full reascn fur such
employment should be recorded. They furtber feel that none of such non-
Indian staff should.be engaged oo an sgre:ment of more than three years.”

iew of the interest of the Legislatars in Indisnising the services in order that the incidence
2? e";p:nditure oo the staff be as low as poesible I need only briog this to the notice of the

Legislature. -
Devnt; } PURSHOTAMDAS THAKURDAS.

The 12th February, 1925
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I was rightly told that the Jo'nt Committee bave nn power to examine the principle of
the Bl Tais maikes my r-gret a'l the keener for havinz failel to riis: my voie against
the motion to refer th: Bitl to a S 1ect Commivicce.  As a4 Mzm"er of the Fiscal Commmission,
I was apity to the recomnmendation taat nv export duty sho1id b2 leviel upon raw products;
althouygh the cotton ces< may not lezily come und.-r that denomination, I am ufraid we are
taking a sicp in th.t direcion. Tue  bject of the sili ix t) encomrage scientitic cultivation
of cotton, and t. belp usr.culturicts in the sele.t.on ot seed, th- st engtheuing of the soil, ete.
But money for this purpose ought w be found by th: Government and should not be made
to depend on a<peciil co s, Tu .wav not be Ling b-fore 3 werimaas muy ern<ider :t desirable
in the cave of rice, wheat and other ciops that a siecid ces should be levied for improviang
their quality and the soil on which they giow. [ v:ew 1he propos:l with great apprchension.
Still as I Lave been in defanlt in ust redicing th: dsuger of the m e at the proper time,
1 have no rigbt to dilate njon 1t »ny forthber.

This do~s not prevea: me-fro o a king that th2 law ~houll bs 89 circumseribad a3 to rob
it of 1ts cbjectionable feataures. In my opinisn oy justiication his been <hown for levying a
cess on ¢tton which 1s ty be expirt-d It vas breassil . hat the resiriction of ths cess to -
cotton cornsuwed in the mills wouid be in tue uiture of an exsise duty. TChere is some trath
in this criticem  But we bave %o cho ise the lesser of the twy evils. Tne producer is sure
tn be ut. The swal'ness of tne tix wbken its iinpositios 1s considered with reference to a
maund of Kapa:cttin miy not str ke the iuaroat -n. But wnen we remember that the
country produces ub.ut +4 lakns of bals and 1f eaca bale is rubjectel toa cess of 4
annas, tbe burdeo u.on the grow-r would by no means be in-iguificant. It was
said thau it i« tue pun.ch.ser thit would nave to pay the cess; huiL exp<rience tcaches
us that the purchaser always transfie ths burd n to 1he proincer. The purchaser his
experience, ability a.d busaness hablits. Th: producer is iluterate, iuexperienced and bis
scrujlee ure easilv overcowe by reference to tue provisious of tue Act. 1 feel no doubt
it is the vrower that will bave to rboulder th- burden. If ic is-wou the grower, I feel not
the slightest hesitatiin in  ssying tvat it would not be tve mill-own r that would
suffer, bat th«t iu the last r-s.rt th2 lurden w-uld pass on w tue consuiner. Now the
question is whether this iojury can in uny way be wivimised. 1 think it can be, to some
exteut. If the proluce 15 not subject to & cess va exports th - mill-uwner would be comnpelled
to pay the »ame prce for the article which he purchssesa ‘or homs consu mption which the
article attracts fiow the ~xporter. Thereby in Lne firsc instar.ce as least, the producer will be
benetited. IFf, ou the otner hund, imported cotton also is subjected to s cess, | ac sure the
producer will ot get the foll piice for bis cuwmodity.

I am glad that the Act protecte the s.0.ll 1n-fastrialiste which utilise Indian cotton” for
cottage iudustiies  Tuat und ;ubte lly 15 in favour of the Bil. Bat it 18 only a sixth of the
produce that 18 ¢ :n-umed in this wauner. T.e wuijor poctwa of it, wis, one half, is used in
the mills. Aoy ce s coll «t+1 fro a m.ll-owuers wy.ll inas way alect their trade or be felt
by them Therefore, I um of >pinion, that tue I-vy of tie cess suoaid be confined to cotton
consumed in the mil.s aud suoald nit be rxtenied co ~x,orted cutenn. :

1 sm glad thut m+ sayg resiion tuat the o.diniry rate of the cess chould bs 2 aanas per
bale hes becrn sccepted. Lans.rry that for the ricet thres yeurs it has tv be at the rate of
4 unuss. | reluctanily a:reed to tuis eubaicen:ut, becsnse it was piinted oat that there
would be necesaty 1or large capital vatiuy in the tirs. few years for research work.

Upon one matter, whick I did «ot sa Beieatly discuss ia tue Joint Commities, I mast say
a word: I um s rry thit vwing to snicta-ss 0F tas, [d:d e picay idoas fally before the
Committee oo this suhject. 1t seems to me tbat the propised Ceutral Committce would be
to uowieldy and w uid costa san of w.ney out of proportion to the work which it s
exp-cted to do iy id-a s tuat the ‘‘om-aities sbould not consist of wore than 12 peogle to
be selected by the Goverumeut of ludia in consultation wita Looil Governweuts, and that
these 12 Alembers should bave power Luco op: ‘le.nbers in the varioas Presidency centres
when they go ou toar. Toere sh wld e local commities whose rxpeuses choald be borne by
Local Governments and toe Ceatral Commmiitce sbould buve its expen-e« defrayed from the
cottoa cess. ‘When tue Centrul Comnnitiee visits u motussil station. the Memuers of the local
commities shoald co-opt with them «nd belp them to armve ut » decision iu regard o pruvin-
cial oeeds und requincwenis. Unless we restnict tue number in the way 1 suggest, a large
portion of the cess wuull b: spent upou travelling expeuses and tue subsistence allowances of
the Members of the Central Comumictee. Subjcct to these remarks 1 sign the Committee’s

repoit.
T. V. SESHAGIRI AYYAR.

DeLns ; }
The 12tk February, 1923.



[As axMexoeo BY THE Joint Coxwrrree.]

[Words printed in italics indicate the
amendments suggested by the Committee.]

BILL

TO

- Provide for the creation of a fund jfor ke
tmprovement and development of the grow-
ing, marketing and mansfacture of cotton in -
India.

Wurress it is expedient to provide for the
creativn of a fund to be expended by a Committee
specially constituted in this behalf for the
improvement and’ development of “the growing,
marketing and mapufacture of cotton in India;
It is hereby enacted as followe :—

1. (I, This Act may be called the Indian
Short title and extent. Cotton Cess Act, 192

(2 It extends to the whole of British India
(including Britisb Baluchistan and the Sonthal
Parganas), except Aden.

2. Inthis Act, unless there is anything re-

Definitions. gft‘::: _l:l the rubject or
(a) “ Collector "’ means, in referenca to cotton
consumed in s mill in British India,
the Collector of the district in which
the mill is situated ; -~ .
()] “t%e Committee ' means - the. Indian
: Central Cotton: Comxmttée eonsh‘mted
"under this Act' oI »

(c) “ootten”’ means “raw cotton, whether
' baled or loose, which has been ginned ; -

() “ Customa-collector  and * custome—port” L
mesn respectively” a™ Customs-collector ===+ 1=
and a customs-port as defined in section
8 of the Sea Customs Act, 1878; | VIIIof1878.-

e) “mill”’ means an place which isa factory
( as defined in {eehozaz of the Indian
Futones Act, 1811, and in  which XIT of 1911,
cotton is converted into yarn or thread
either for rale as such or for conversion
.into cotton gonds as defined in section 8
of the Cotton Duties Act, 1896 ; and IT of 1896,

(f) “ prescribed *’ means prescribed by rules
made under this Act.

8. There sball be levied and collected on sll
Imposition of cotton cotton prcduced in India
cos, and ei exported from
any customs-port to any port ovteide British India
or oonsumed 1o avy mill in British India & cess -
at * the 1ate of fwo annas per standard bale
of four hundred pounds avoirdupois, or, in the .

case of unbsled cotton, of mpwpu- bundred .
pounds avoirdupois :

Provided that the ces ddl be levied and ool
lected at double lhe alove rates untsl the egpiry of
three years from the commencement of 1his Act.

“u
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4. As sonm as may be after the commencement

Con;ﬁtnﬁou of of this Act, the (;.’overnor
Iadian Centra Cotton General in Council shall
Commitiee. caure to be con:tituted &
Committee consisting of the following members,
pamely :—

{s) tbe Agricnltural Adviser to the Government
of India ;

¢1) siz persons representing, respectively, the
) A’:ricultunl Departments of the Local
Governments of Madras, Bombuy, the
Uvited Provinces, the Punjab, the
Central Provinces and Burma aod

pominated respectively by those Local
Governments ;

(its) the Director Geveral of Commercial
Intelligence ;

(¢v) nine jersops pominated, respectively, by
the East India Cotton Arsociation, the
Bombay Millowners’ Association, the
Bombtay Chamber of Commerce, tbe
Irdian Merchants Cbamber, Bombhay,
the Karachi Chumber of Commerce,

. the Abmedahad Millowners’ Associa-
tion, the Tuticorin Cbamber of
Commerce, the Upper India Chamber
of Commerce, and the Empire Cotton
Growing Corporation ;

{c) four perrons representing the cotton
macufactmiing or cotton  giunning
industry, of whom two shull be
ncminst+d by the Local Government
of 1be Cential Provinces and one by
cach of the Local Governments o
Madras and the Funjab ; -

“‘ti) one per-on mnominated by the Local
N Government of Bengal ; - .
(vis) one person having knowledge of co-

operatire banking npominated by the
Governor General in Council ;

{c1s1) tem  pereons  representing the .cotton
groning industry in Madias, Boméay,
the United Provinces, the Punjab,
aud rhe Central Provinces and Berar,
of whom txo shall te mowinated by

cach of tie Local Governments of
those Provinces ;

(ez) three persons nominated, respectively,
by the Government of His Exalted
Highoess the Nizam of the Hyderabad
State, by the Durbur of the Baroda

State and by the Durbar of the Gwalior
State ;

(z) one person nominated jointly by th
Duiburs of the lndian Shti u’: Raj?-
putava and Centrul lndia ; and

{zi) such additional persons as the Governor
(ienerul in Council may, by noti-

fication in the Gazette of India,
apjoint:

Provided that, if within the period prescribed ;
thLis bebalf, a1y suthority or ot;;;r per’:on frie;oi ‘t:
make ar) nominution which it or he is extitled to
wmake urder this tection, the Governor General in
Council may bimself appoiut a member or mem-

teis, as the case may be, to fill the vacancy or
vacaucies.
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6. (I) The Committee so coostituted shall be a

. . body corporate by the aame
Co{.‘:‘:ﬁ:’;{nm" of the  ,f the Indiau Central Cotton
. Cowmittce. having  per-

petaal succession and a common seal with power
to acquire and hold property both moveable and

immoveable and to cootract, and shsll by the said
name sue and be gaed,

{2) The Agricultural Adviser to the Govern-

ment of Iadia ghall be ez-officio President
of the Committee.

(3) The Secretary of the Committee shall be a
Pereon, not being a member of the. Committee,
appointed by the Governor Geoeral in Council.

8. (1) The owner of every mill shall furnish to

Delivery of month. the Collector, oo or before the
15 returns. seventh day of each month, a

return stating the total amount

of cotton confumed or brought under process
in the mill daring the preceding month, together
with such further information in regard thereto as
may be prescribed: . v

Provided that no retarn sball be required in .
regard to cotion consumed or brought under pro-
cess before the commencement of this Act.

(2) Every such return shall be made in such

form and shall be verified in such manner as may
be pres:ribed. o '

7. (1) On rezeiving any return made uonder
Colleotion of cess by - section 68, the Collector shall
Collector, assess the cotton cess pay-
able in respect of the period to which the return
relates, ani if the amoont bas not already been ‘
paid shall caaee a notice to be served upon the
owper of the mill requiring him to make pzyment
of the am-unt assessed withinien days of the

O )
ST

service of the notices . . S AN
(2) I1f the owner of iny; mill fails to furnish in
due time the return referred fo in section 6 or
furnishes a'retarn which the Collector bas reason
to believe is. incorreet : or ¢ defective, the -
Collector shall assess the amount pryable by him in
sach manner, if any, as’ may ' be- prescribed, and
the provisions: of -sub-section-(Z);shall therenpon. . ..
apply as if soch assessment had made on tue i
basis of a return furnished by the owner : ‘
 Provided that, in the cass of a “retarn which
he has reason to believe is incorrect or defective,
the Collector thall not assess the  cess at an
amount higher than, that at which it is assese-
able on the basis of the retara without giring
to the owner a reasonable opportanity of proving
the correctness and completeness of the return.
() A notice uoder sub-gection (I) may be
served on the owner of a mill either by post or by
delivering it or tendering it to the owner or his
agent at the mill. . '

8. In respect of eottonexp;;tedby nea, the
Collection of cess om oOess shall be assessed

exported ootton. -, - apd levied oy the
Customs-colleclor at tRe eustoms-port of espors

and, subsect to the provisions of this Act and of

any rules made thereunder, shall, for all or any of VIIE of 1872,
the purposcs of the Sea Cusloms Aet, 1678, be

deemed to be 6 duly of cmafoms. - )

9. (1) An deqme:ntt:ﬂo in ucoxdafnee 1:: 3
ssssiement the provisions of sec
o iy o S npeis * 7 or seckica 8 shall notbe
orss. .. . questioned iu any Court.
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(2) Aoy sum recoverable under section 7 may
recovered as an arrear of land revenue.

10. (I) Tbe Collector or any officer empowered
by general or special order
mifl::;:l o e:“i‘m of the Local Government
records and mecounts.  in this bebalf shall bave

{free access at all reasonable
times during working hours to any mill or to
any part of any mill.

(2} The Collector or any such officer may at
any time, with or without notice tothe owner,
examine the working records, sale records and
accounts of any mill and take copies of or extracts
from all or any of the said records or accounts
for the purpose of testing the .accuracy of any
return or of informing bimself as to the particu-
lars regarding which . information is required for
the purposes of this Act or any rules made
thereunder. i

(8) Where any officer other than the Collector
proposes to examine under sub-section (2) any
record or account containiog the description or
formula of any trade process, the owner of the
mill may give to the said officer, for transmission
to the Coliector, a written notice of objection and
the officer shall thercupon seal up the record or
account pending the orders of the Collector.

11. (1) All sach copies and extracts and a!l

information uired b

b.’:::;‘::?é:feqnmd ' g Collector o:mslny othe’;

officer from an inspection

of any mill or warebouse or from any return

submitted under this Act shall be treated -as
confidential. )

(2) If the Collector or any such officer dis-
- closes to auy person other tban a superior officer
any such inforination as aforesaid without the
previons sanction of the Local Government,« he
shall be punishable with imprisonment which
msav eitend to six months and shall also be
liable to fine :

Provided that pothing in this section ehall
apply to the disclosure of any such information
for the purposes of » prosecution in ‘respect of
tbe making of a false return under this Act.

12. (1) On the lust day of each month, or as

licati f pro. 5000 thereafter as may be

“:,f‘;f':.::_n ° I convenient, the proceeds of

the cess reccvered during

tbat month shall, after deduction of the expenses,

if any, of collection and recovery, be paid to the
Committee.

{2) Snbject to such conditions as may be pres-
cribed, the eaid proceeds and any other monies
received by the Committee shall be applied
to meeting the expenses of the Committee and
the cost of such measures as it may, with the
previous approval of the Governor Genenl in
Council, decide to uudertake for promoting agri-
cultural aud technological research in the interests
of the cotton industry in India.

" 13. No act dene or y ing taken under
) this Act shall be gnestioned

Validatino. on the ground merely of the
exietence of any vacanoy in or any defect in the
constitution of the Committse or the Standing
Finance Snb-Committes, if any.
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14. The Governor General in Council may, by
I . notification in the Gazette
_Disolutin of Com- 'y diu, declare that, with
effect from soch date as
may be ¢pecificd in the potitication, the Com-
mittee shall be dicsolved, and on the making of
such declarstion sll funde snd other property
vested in the Committee sball vest in His Majesty
and this Act chall be deemed to have been
repealed.

15. (I) The Govemor General in Council may
Power of the Lovernar IDake m.lrl for the p
General in Coureil of cerrying intv effect all or
to make rules. ary of the provisions of this

Act.

2) In particular, and without prejudice to the
generslity of the foregoing jower, such rules
may provide for sll or any of tke following
matters, namely :—

(a) for preecribing the time within which
nominations shall be made under sec-
tion 4 whetler in the first inslance or
on the occarrence of vacancies ;

(¢) for prescribing the term of office of the
members of the Committee ;

(¢) for prescribing the circamstances in which
and the authority by which any
member may be removed ;

(d) for the bolding of 3 minimum number of
' meetings of the Committee during sny
year; .

(¢) for the maintenance by the Committee of
a record of all business transacted and
the submission of copies of such records
to the Governor General in Couneil ;

(f) for the definition of. the powers of the
Committee and of the Secretary to en-
ter into contracts which ehall be bind-
ing on the Committee, and the manuner
in which such contracts shall be
executed; N

(¢) for the regulation of the travelling allow-
. ances.of members of the Committes"
.and of their remuneration, if any ;

(A) for tbe definition of the powers of the

Committee and the Secretary in

of the appointment, promotion and
dirmissal of officers and servants of the
Committee, and in respect of the crea-
tion and abolition of appointments of
such officers or servants;

() for the regulation of the grant of pay-and
leave to officers and servants of the
Committee, and the payment of leave
allowances to such officers and servants,
and the remuneration to be paid to any
person appointed to act for any officer or
servant to whom leave is granted ;

(5) for the regulation of the payment -of
peosions,  gratuities, compassionate
allowances and travelling allowances to
officers and servants of the Committee ;

(k) for prescribing the cstablishment and
maintenance ‘of a provident fund for
the officers and servants of the Com-
mittee, anvd for the deduction of sub-
scripuons to such provident -fund from

. the pay and sllowances of such officers

. "and eervante, other thar Government

.
) . ~
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servants whose services have been lent
or transferred to the Committee ;

.(!) for prescribing the preparation of budget

estimates of the annual receipts and
expenditure of the Committee and of
supplementary estimates of expenditure
not included in the budget estimater,
and the manner in which such estimates
sball be sanctioned and published ;

(m) for deﬁning the powers of the Committee,

the Standing Finance Sub-Committee,
if auy, the President and the Secretury,
respectively, in regard to the expenditure
of tbe fun:ls of the Committee, whether
provision has or bas not been made in
the budzet estimates or by rcappropria-
tion for ruch expeaditure, and in
regard to tbe reappropriation of esti-
wat-d -savings in the budget estimates
of exjeunditure ;

prescribing the maintenance of
sccrunts of the receipts and expendi-
ture of the Committee ‘and providing
for the audit of such anconnts;

(o) fur prescribing the manner in which pay-

ments are to be made by or on behalf
of the Committee, and the officers by
whom orders for making deposits or
investments or for withdrawals or dis-
posal of the fonds of the Committee
shall be signed; °

(p) for determining the custody in which the

current account of the Committee
shall be kept, and the bank or banks
at which sarplus monies at the credit
of the Committee may be deposited at
interest, and the conditions oo which
such monies may be otherwise
invested ;

(¢) for prescribing the preparation of a state-

ment showing the soms allotted to
Provincial Departments of Agriculture
or iostitutions not under the direct
control of the Committ2e for expendi-
tare on research, the actual expenditare
incurred, the outstanding liabilities, if
any, and tbe. dispusal of unexpended
balances at the end of the year;

(r) the assessment, levy, and I»yment. of the

cotton cess in respect o

cotton export-
ed by sea ; and

() any other matter which is to be or may be

prescribed.

16, The Com:nittee may, with the previous

sanction of the Goveraor

Power of the e General in Council, make

rules, consistent with this

Act and with aoy rules m1de nnder section 13, to
provide for all or any of the following matters,

. namely 1—

&0

(8) for the appointment of a Standing Finance

Sub-Commitiee and the delegation
thereto of any powers exercisable under
this Act by the Committee ;

(8) for prescribing the method of appointment,

removal and replacement and the term
of office of members of tbe Standing
Fian~e Snh-Cowmittee, and for the
tilling of vacancies therein ;

e
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{c) for the appointment of the dater, times
and places for meetings of the Com-
witlee and the Standing Finance Sub-
Committee, and for regulating the
procedure to be observed st ench
meetings ;

(d) for determining the circumstances in
which security may be dewanded
from cfficers and servants of the Com-
mittee, and the amount and natore of
euch security in each case ;

(¢) fur determining the tnmes at which, and
the circumstances in. which,” pay--
ments may be made ount of the provi-
dent fund and the conditions on which
such payments shall relieve the fund
from further liability ;

(7) for determining the contribution, if any,
payable from the funds of the Com-
mittee to the provident fund;

(9) for regulating generslly all matters inci-
dental to the provident fund and the
investment thereof ;

(A) for defining the powers and duties of tha
Secretary of the Committee.

17, All rules made under section 15 or section
16 shall be pnblished in the
F' Publication  of Gazette of India and, on such

rules. publication, shall bave effect as
if enacted in this Act.
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